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DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

REGARDING A POINT OF ORDER RAISED BY AMEMBER
MR. CHAIRMAN: Now Special Mentions, Shri Anil Desai. ...(Interruptions)...
SHRI MD. NADIMUL HAQUE: Sir, | want to raise a point of order.
MR. CHAIRMAN: No.
SHRI MD. NADIMUL HAQUE: Please, Sir, it is very important.
MR. CHAIRMAN: Under what rule?

SHRI MD. NADIMUL HAQUE: Sir, it is Rule No. 6, which is about the Roll of
Members. It says, "There shall be a Roll of Members of the Council which shall be
signed by every Member before taking his or her seat in the presence of the Secretary
General." Sir, this is what the Rule says. Now, in today's Parliamentary Bulletin
Part-1, in the last part, a few Members have been named. Among them..

MR. CHAIRMAN: But what is the point of order?

SHRI MD. NADIMUL HAQUE: Sir, that is what | am coming to. My point of order
is that a Member who was not present in the House yesterday — she is not here — has
been named for gross disorderly conduct. Ms. Dola Sen has been. ...(Interruptions)...

MR. CHAIRMAN: This has to be taken care of.
SHRI MD. NADIMUL HAQUE: Sir,...

MR. CHAIRMAN: This will be taken care of. If it is so, it has to be rectified.
...(Interruptions)...
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MR. CHAIRMAN: Now, Shri Anil Desai. ...(Interruptions)... wilsT 34 EERSIEN
You brought it to my notice. It will be looked into and acted upon. Be assured.
Instantly, I can't answer. | will have to go through that.

SPECIAL MENTIONS

Demand for passing a resolution in Parliament against the interference of other
countries in India's internal matters, especially Citizenship Amendment Act
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DR. VIKAS MAHATME (Maharashtra): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI R.K. SINHA (Bihar): Sir, | also associate myself with the issue raised by the
hon. Member.



